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MR. DEPUTY CHAIRMAN: There is no need for any submission. That is enough.
It is ruled out. ... (Interruptions)... Already there is a decision of the Chairman not to have
a discussion under Rule 267. That 1s ruled out. There 1s no scope to take up the notice

under Rule 267 during the Zero Hour.
SHRI BHUPINDER SINGH: Sir, please listen to me.

MR. DEPUTY CHAIRMAN: 1 have already said about it, that is enough. Now,
Mr. Prabhat Jha, please. ... (Interruptions)... Only Zero Hour Business and nothing else

now. Please sit down. ... {Interruptions)...

MATTERS RAISED WITH PERMISSION
Death of a dalit man due to hunger in Banda, U.P.
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MR. DEPUTY CHAIRMAN: Shri Anand Sharma ... {Interruptions)... Shri Anand
Sharma; not present ... (Interruptions)... Shri D. Raja. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, one minute. ... (Inferruptions)...
Y, YT ST 911 1 9iGT &1 Sl 451 SO0 ¥, I8 95d &) ddgTeld q4e1 ¢ iR 95 Agcaqul
el €1 39 71 519 ¥t 7 U 954 2 e "eHl gs ol 91 a0 IRPR B e
fem o o5 9 9 I A qopra gar dmg Ffvaa ) 9 g avan g e SR ey 3t
YLhI 2% 0] g 9. g9 uld sy Rra) g el gadg=reiiadr g1l
AR, IHDT YT D3 & forg g G¥RIY 3] drg ) 3R Aerearerd g0 T 210 dgH
FoTuA

MR. DEPUTY CHAIRMAN: Okay; he has raised it. Dalit issue is a Central issue

also. ... (Interruptions)...

SHRI JATRAM RAMESH (Andhra Pradesh): Sir, yesterday, you asked the Rajya
Sabha ... {Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Shri D. Raja. ... (Interruptions)...

SHRI JATRAM RAMESH: Sir, yesterday, you asked the Rajya Sabha Secretariat
...(Interruptions)... Sir, yesterday, vou asked the Secretanat to submit a report to you on
the progress of the authentication of the documents quoted by Dr. Subramanian Swamy

day before yesterday ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will tell you. ... (Interruptions)... I will come back to
you ...(Intervuptions)... 1 will tell you. ... (Interruptions)...

SHRI JATIRAM RAMESH: Sir, I have not received that report ... (Interruptions)...

and what action... (Interruptions)... on that report.

MR. DEPUTY CHAIRMAN: I will come back ... {Interruptions)... 1 will come back
to vou. ... {Interruptions)... I will reply to you... (Interruptions)...
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ME. DEPUIY CHAIRMAN: I will weply to you, sit down. . [Trterrapfons).. 1
will seply. Trterraptéons)... Shri D Baja. .. (Interruplions ). Ho, mo. | Trterrupiions)..
What? ... Trterruptions)... About this Dalit issue. ... Toierrupions ).
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ME. DEFTTIT CHAIEMAN: You can fake note of it. ... Frberrupions)... Tes; you
can do that.
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ME DEPTUIY CHAIEMAN : Okay, that is okay. Shri D). Raja. ... frterrngsions ).
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ME. DEPUIY CHAIEMAN: Okay, all right .. Trterreplons).. Hoted
interruptions)... 3ha D Raja. . Frlerruptions) . That & roted. . Trterrapiions)..
ShriD) Raja. .. freterrpsions ). Olay; you can take note of that. . Takerrupions ) . Gha
D Baja. ... [faherruphons ). .
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..(FAETH)....
SHRI JAIRAM RAMESH: Sir, ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I told you that I will come back to you.
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MR. DEPUTY CHAIRMAN: We are sitting up to 5.00 p.m. Why are you worried?
...(Interruptions)... Now, Shri D. Raja. ...(Interruptions)... Mayawatiji, please sit down.
Shri D. Raja, please be fast.

Situation due to deteriorating health of some JNU students participating

in indefinite fast

SHRI D. RAJA (Tamil Nadu): Sir, with great sense of anguish, I draw the attention
of the entire House. I draw the attention of the Government that the INU students are on
indefinite fast; eight days have passed. Teachers also joined the students; they are also part
of the indefinite fast. Sir, the situation in JNU is very serious. The condition of students is
deteriorating. Last night, the INUSU President, Kanhaiva Kumar has been shifted to the
All India Institute of Medical Sciences. His health has gone down. Several students are
facing the similar problem. The situation is so sad, and Jawaharlal Nehru University has
been constituted under the Act of Parliament. Under the nose of Parliament, our students
are suffering in such a way in JNU campus. The University authorities have resorted to
punitive action against students. Several students have been rusticated; several students
have been heavily fined. Why should the University authorities do this? Yesterday also,
during the debate, I asked the HRD Ministry to intervene and advise the University
authorities to reconsider their action against students. The Vice-Chancellor, the University
authorities must offer negotiations with Students' Union, and sort out the problem. Sir,
it cannot go out of control. After all, these students are the future of this nation. Sir,
Jawaharlal Nehru University 1s a prestigious University. Hon. Minister, Shrimati Nirmala
Sitharaman is sitting here. She 1s from JINU; Shri DP. Tripathi is from JNU; Shri Sitaram
Yechury, my Comrade, is from JNU. Sir, INU has produced such eminent politicians,
statesmen, scientists, foreign affairs experts, diplomats and everything. Such a University
1 passing through unprecedented crisis, Sir. Can we tolerate it? Can we allow this? Can
we allow our children to suffer like this? Their health 1s going from bad to worse. Sir, how

can we, sitting in Parliament, tolerate such a situation? I am asking you this because you



